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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

Ex.Appeal No.3336/12

Arising out of O/A No.161-CE/MRT-1/2012 dated 25.06.2012 passed by
Commr. (Appeais) of Central Excise, Customs, Meerut I

M/s @& Triveni Engg. & Industries Ltd.
WAPPELLANT(S)

VERSUS
Commr. of Central Excise, Customs & S.Tax, Meerut I
RESPONDENT (S)
APPEARANCE

Shii R, Krishnan, Advocate for the Appefiant (s}
Md. Altaf, Asstt. Commr. (A.R.} for the Revenue

CORAM:
MRS. ARCHANA WADHWA, HON'BLE JUDICIAL MEMBER

DATE OF HEARING/DATE OF DECISION @ 20. 11, 2017
(vt ORDER NO“‘HS"&S}ZAJB

Per Mrs.Archana Wadhwa

A short Issue invoived in the present appeal is as to whether the
appeilant is eligible to avall the cenvat credit of service tax paid on security
services provided at the cane collection centre, which was situated outside
the factory premises.
2. Both sides agree that the Tribunal vide its earlier Final Order
No.70863/2016 dated 28.03.2016, in the samce ascessee’s case, has held in
their favour. By follawing the same, [ set aside the impugned crder and

allow the appeal with consegquential relief to the appellant.

Dictated and pronounced in the open Court
AT

597 | O\ Sd/-
“\ " (Archana Wadhawa)
Member(Judicial)

mim



